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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

ORIGINAL APPLICATION NO. 69 OF 2022 (WZ) 

SUNIL PHARATE .. APPLICANT 

VS 
STATE OF MAHARASHTRA 
AND OTHERS    ..     RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.10 (DISTILLERY) 
TO THE AFFIDAVIT DATED 06.05.2024 FILED BY THE 

RESPONDENT NO.4 (MPCB) 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE RESPONDENT NO.10 MOST RESPECTFULLY SUBMITS 

THAT :- 

1. At the outset, it is submitted that, the Affidavit filed by the

Respondent No.4 on 6th May 2024 is not admitted by the present

Respondent and requires to be discarded. The present Respondent

is filing the detailed response to the said Affidavit as well as

Affidavit dated 28th November 2023. The Respondent No.10 has

filed a reply dated 28th August 2023. The contents therein are

adopted and affirmed as part and parcel of the present reply.
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2. The Respondent No.10 submits that the Respondent No.10 has 

operated its Unit in accordance to the permissions granted by the 

Statutory Authorities. The calculation of the Environmental 

Damage Compensation amounting to Rs.56,70,000/- is erroneous, 

and without any substantial evidence against the Respondent No.10 

herein.  

 

3. In the Affidavit dated 28th November 2023, the Respondent No.4 

has calculated the Environmental Damage Compensation of 

Rs.56,70,000/- to be levied upon the Respondent No.10. It is 

submitted that the Respondent has failed to substantiate that what 

pollution has been caused by the Respondent No.10 and how the 

Respondent No.10 is responsible for the incident of fish kill at the 

site. The Respondent No.4 to 6 has failed to substantiate that there 

has been destruction of the environment on the part of Respondent 

No.10 and that no justification of whatsoever nature has been given 

in the entire Affidavit for levying the said Environmental Damage 

Compensation.  
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4. The Joint Committee had filed the detailed Report before this 

Hon’ble Tribunal on 13.11.2022, wherein the Committee had made 

certain observations in respect of Respondent No.10. The 

Respondent No.10 has carried out the adequacy and the report 

thereto is annexed and marked hereto as ANNEXURE ‘R-1’.   

5. The Respondent No.10 submits that the Respondent No.10 uses the 

spent wash in accordance to the procedure described herein. First 

the fermented wash is doused in the analyzer column in distillation. 

Spent wash, which has been diluted with alcohol, comes out of the 

bottom of the analyzer. Its temperature at that time is 80ºc. When 

the PHE temperature drops below 45ºC, the spent wash is first 

pumped to the lagoon for 5 days to cool. After its temperature 

reaches 38ºc from the lagoon, it is pumped to the biogas plant. 

(Spent wash COD 1,40,000 PPM, BOD 70,000 PPM). The Biogas 

Plant Capacity 14000 NM³ Biogas produced is fed to boiler for fuel 

saving. Biogas is a biocidal reaction which reduces COD and BOD 

(1,40,000 COD to 45,000 PPM and BOD to 70,000 PPM to 23,000 

PPM) Spent wash PH is 4.5. The said pH increases to 7.7 in the 

biogas process. Spent wash gas is released from biomass biogas 

after gasification. After this the biogas is fed from the outlet to the 

biomass evaporation plant. The spent wash is condensed (using 
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steam) in an evaporation plant. The efficiency of evaporation plant 

is 65%. E.g. After thickening 100 dl of spent wash, 35 dl of solid 

spent wash leaves the evaporation plant. The thickened spent wash 

composted manure is sent to the composting plant for composting. 

Press mud from sugar factory is used in making compost. A sugar 

factory has 3.5% of press mud after sugar denaturation ie. 1,00,000 

Mt. 3500 MT after crushing. The press mud produced is used again 

for composting. In this fertilizer process, the ratio of press mud and 

spent wash (1:1.5) is a standard ratio of one litre of press mud to 

one litre of spent wash. 

C 2021-22 Alcohol production and manufacture of sponge wash 
1. Alcohol production = 70,37,000 Daltas
2. Spentwash amount = 6,33,30,000 (spentwash content per liter of
alcohol is 9%) 
3. Year 2021-22 Factory Crushed Sugar = 6,14,322 MT. done
4. Factory press mud production - 21,500 mt.
5.Quadity of spent wash condensed from evaporation = 
2,21,65,500 dl 
6. Spray amount on thick spentwash pressmud = 1.03 %
The standard spray rate on Spentwash Pressmud is 100 ml 
Spentwash per Kg of Pressmud. For the year 2021-22, the same 
ratio is much lower than the standard norm. In the year 2021-22, 
the compost was prepared by spraying the spent wash on the press 
mud. The said composting factory was made fully functional 
before the rainfed composting site by charging the member farmers 
at a modest rate (13,918 MT of compost was sanctioned in the year 
2021-22). 
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6. Furthermore, it is submitted that, from the above data it is crystal

clear that the present Respondent has not exceeded the discharge

norms. However, the Respondent No.10 is scrupulously following

the conditions. Copies of the JVS results are annexed hereto and

marked as ANNEXURE – R-2 colly.

7. The Respondent No.4 vide its letter dated 12.12.2023 had directed

the Respondent No.10 to deposit Environmental Damage

Compensation (EDC) amounting to Rs.56,70,000/-. However, the

said letter is completely silent on the aspect, as to how the said

amount has been arrived at by the Respondent No.4. The

Respondent No.4 has also failed to substantiate or demonstrate any

destruction to the environment attributed to the activities of the

Respondent No.10 in the said letter. copy of said letter dated

12.12.2023 is annexed with this Affidavit and marked as

ANNEXURE ‘R-3’.

8. The Respondent No.10 submits that upon receipt of the letter of

Respondent No.4 dated 22.12.2023, the Respondent No.10 has

responded vide its detailed Reply dated 22.12.2023. The letter of

the Respondent No.10 clearly states that the Respondent No.4 has

not substantiated its recovery and that it is knee jerk reaction or a

unilateral act on the part of the Respondent No.4 to levy the EDC.
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Copy of the letter dated 22.12.2023 is annexed hereto and marked 

as ANNEXURE – R-4. 

9. Furthermore, the order dated 29.8.2023 directed the Respondent 

No.4 to identify the industries, who are causing pollution in River 

Krishna and after identification of the Industries to impose the 

EDC. The Affidavit under Reply dated 6.5.2024 for the first time, 

the Respondent No.4 has stated that the Respondent No.10 is liable 

for payment of EDC.  

10. As regards, the functioning of the ETP of the Respondent No.10, it 

is submitted that the ETP has been following the norms as 

prescribed by the Respondent No.4 in the ‘Consent to Operate’ and 

the samples, which are being collected are sent to the Laboratory 

which is NABL accredited and the same are to be found within the 

consented parameters, as mentioned into the ‘Consent to Operate’. 

Copies of the sampling report as received from the NABL 

accredited lab are annexed hereto and marked as ANNEXURE – 

R-5 colly. The Respondent No.10 has also carried out the adequacy 

report from the Walchand College of Engineering and the same has 

been submitted to the Respondent No.4 for their approval and 

opinion.  
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11. As regards, the upgradation, the Respondent No.10 has already

stated the same is under process and will be concluded soon. In

view of the above, EDC, which has been levied upon the

Respondent No.10 is an act of unilateral power of the Respondent

No.4 and the same be not taken into consideration and the present

Respondent be discharged from the proceedings.

PUNE 
DATE:  24 / 08 /2024 

ADVOCATE FOR RESPONDENT NO.10
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MAHARASHTRA POLLUTION CONTROL BOARD 
REGIONAL OFFICE, KOLHAPUR. 

Tel. No. (0231) 2652952, 

Fax No. (0231) 2652952 
E-mail: 

rokolhapur@mpcb.gov.in 

2660448 

To, 
No. MPCB/ROKOPINGT- 69/2022(WZ) 2 sI212 G00} Date: 12)12/2023. 

Sir, 

M/s. Padmabhushan Krantiveer Dr. Naganathanna 

MAHARASATRA 

Nayakwadi Hutatma Kisan Ahir Sahakari Sakhar Karkhana Ltd. 
(Distillery Unit) Naganathanna Nagar; 
Tal :- Walwa , Dist :- Sangli. 

Sub: Environmental Compensation as per NGT Application No. 
69/2022 (WZ), titled Sunil Pharate ,Sangli district Head of 
Swatantara Bharat Paksh Vs. State of Maharashtra & Ors. 
Passed an order on 29/08/2023. 

(WZ) 

Udyog Bhavan, 
Near Collector Office, 

Ref:1. NGT Order Dated 29/08/2023 in the Original application No.69/2022 

Kolhapur - 416 003. 
Website:http://mpcb.mah.nic.in 

2. Report Submitted by SRO Sangli to RO Kolhapur on 23/11/2023 

Account Number 

IFSC Code 

3. Proposal submitted to Higher authority at HQ, Mumbai on 23/11/23. 
4. Approval received from Competent authority from HQ, Mumbai. 

Order No.69/2022 (WZ) has been passed by Hon'ble NGT dtd., 29/08/2023. 
In the last order passed, NGT has directed to levy Environmental Compensation & 

penalty to your unit. Environmental Compensation has been calculated by MPCB. 
In view of the above you are directed to deposit the amount of Rs. 56,70,000/ 

to the Regional Office, M.P.C.Board Kolhapur within 15 days. The details of 
Account of Regional Office, M.P.C.Board Kolhapur is as below: 

Bank Name and address: State Bank Of India. Kolhapur Treasury. 

SBINO007249 

Ashish Chambers, 398/B/E ward, Shahupuri, Kolhapur 
: 11303165287 

Failure on your part to comply with this directions board will take necessary 

"nward No. 

steps for recovery of the said amount which please be noted. 

( PADMABHUSHAN KRANTIVEER D. 1NAGNATH ANNA 
NAYAKANADI HUTATMA KISAN AHIR SAHAKARI 

SAXIHA: 4ANATO, NAGNATHANNA NAGAR 
W. TPL. WALWIA, DIST. SANGLI 

20 DEC 2023 

This is issued with the approval of competent Authority. 

(J.S. Salunkhe) 

Regional Officer, 
MPCB Kolhapur. 

ANNEXURE-R-3853
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